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Shons fitle, 1.

Amenidnient
W eertain
provisions o

{Pawy TV

This Aet may be called the Gujarat Manicipal Laws (Anendment) Act, 1962,

2. TFuch of the laws speeificd m the second colurmn of the Sehedule shall be
famended in the manner, and to the extent, specificd against it in the third column

nunieipal thereof,
BwS,
RCHEDULY
{(See section 2)

S, Short title Eztent of MAmendment

No,

1 s 3

1. Bombay District Mwiieipal — Act, I seetwom 06, after elanse  (kle-vi},

R

1901 (Bom- 111 of 1901),

Bombay District Municipal Aet,
1901 (Bom. LT of 1907} as in loree
m the Sawashira avea of the Nrate
of Gujaral by vietue of the 8tate
of Saurashitra (Application of Central
andd Bombay Acts) Ordinance, 1348
(S, Owd, XXV of T948).

Bombay Munieipal Boroughs Aet,
1925, (Bowm, XVIIL of 1925);

Bombay Municipal Boroughs  Act,
1925 (Bom. XVIIL of 1925) as in for-
ce 1n the Saurashira area of the
Stute  of Gujarat by virtue of the
Btate of Saurashira {Application of
Central  and Bombay Acts) Ordin-
ance, 188 {(Bau. Ord. XXV of
1948); and

thefollowitg elanse shall be mserted,
namely:-

“(kle-xii) he promotion of econo-
mi¢ aud  ndustrial - develop-
moent;”

I section A6, after clanse (kk-v),
the following elauge shall he insevted,
nuaniely:-

“(kk-vi) the promotion of eco-
nomic  and industrial develop-
ment;”

In section 71, after clause (qq-ii),
the following clause shall be inserted,
ngmely:-

“(qq-it) the promotion of cco-
nomic and industrial develop-
menl;”

In section T1, after clause (q-iv),
the following clause shall be inserted,
namely:-

“{q-v) the promotion of eco-
nomie and industrial develop-
ment;"”
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Bombay Municipal Boroughs  Aect,
19250 (Bom. XVIII of 1920) as in
force in the Kulch avea of the State
of Gujarat by virtue of the Paxt
C, States Laws Act, 1950 (XXX of
1950).

In section 71, after clause (qq), the
following clanse shall be inserted
namely:-

“{qq-i) the promotion of eco-
nomic and indusivial develap-
ment; ',
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